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 Mr,  Speaker:  Certainly,  I  would
 welcome  such  a  suggestion;  I  am  pre-
 pared  to  do  60.

 Shri  Kapur  Singh  (Ludhiana):  In
 respect  of  the  point  made  by  Prof.
 Mukerjee,  I  would  like  to  support
 him.  Question  Hour  is  important  and
 it  should  not  be  escalated  into  other
 things,  and  some  kind  of  a  check
 should  be  devised  so  that  vyavastha
 cannot  be  made  an  excuse  for  saying
 whatever  you  happen  to  have  in
 mind.

 Shri  Ranga  (Chittoor):  This  is  only
 about  the  Question  Hour,

 ओ  बागड़ी:  प्वाइंट  साफ  प्रारंभ  तो
 बेशक  उठा  सकता हैन?

 Shri  Shinkre  (Marmagoa):  Sir,  dur-
 ing  the  last  session,  it  was  found  that
 during  the  Question  Hour,  Lok  Sabha
 could  hardly  have  time  for  one  dozen
 questions:  that  is  why  the  number  of
 questions  had  been  limited  to  about
 20;  this  session  the  number  of  ques-
 tions  is  in  the  region  of  30  and  from
 the  beginning  we  have  not  been  able
 to  answer,  not  even  one  fourth  or  one-
 fifth  of  that  number.  Will  you,  there-
 fore,  direct  the  hon.  Minister  of  Parlia-
 mentary  Affairs  that  from  now  on  the
 number  of  questions  is  reduced

 Several  hon.  Members:  No,  no.

 12-04  hrs.

 OBITUARY  REFERENCE

 (Sart  SHANKARRAO  KHANDERAO  096

 Mr.  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  Shri
 Shankarrao  Khanderao  Dige  who
 passed  away  at  Kolhapur  on  the  18th
 February,  1965,  at  the  age  of  52.  He
 was  a  Member  of  the  Second  Lok
 Sabha  during  the  years  1957  to  1962.

 We  deeply  mourn  the  loss  of.  this
 friend  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.
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 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 The  Members.  then  stood  in  silence
 for  ढ  short  while.

 12°05  hrs,

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 DISCHARGE  OF  CASUAL  LABOUR  ON
 Sour  EasTern  RAILWAY

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  I  call  the  attention  of  the
 Minister  of  Railways  to  the  following
 matter  of  urgent  public  importance
 and  I  request  that  he  may  make  a
 statement  thereon:—

 “The  large-scale  retrenchment
 of  casual  and  temporary  railway
 workers in  South  Eastern  Rail-
 way  at  Kharagpur,  Kolaghat  and
 other  places.”

 The  Minister  of  State  in  the  Mini-
 stry  of  Railways  (Dr.  Ram  Subhag
 Singh):  On  the  South  Eastern  Rail-
 way,  casual  Jabour  have  been  render-
 ed  surplus  due  to  reduction  in  con-
 struction  work.  It  was,  therefore,
 inevitable  to  discharge  the  surplus
 casual  labourers.  Since  the  employ-
 ment  of  casual  labour  38  res-
 orted.  to  against  works  of
 purely  casual  nature  not  connected
 with  maintenance  and  operation  of
 the  Railways,  it  is  not  possible  to  re-
 tain  them  in  service  _  indefinitely.
 Efforts  will,  however,  be  made  to  re-
 engage  these  discharged  casual
 Jabourers  33  and  when  works  may
 come  up  requiring  their  services.

 Shri  Dinen  Bhattacharya:  As  the
 hon,  Minister  has  just  assured  us  that
 efforts  will  be  made  to  reabsorb  them
 when  the  opportunity  comes,  may  1
 know  what  is  the  exact  arrangement
 «made  on  behalf  of  the  railway  autho-
 rity  to  see  that  the  retrenched
 workers  may  again  come  back  and  to
 see  that  the  information  reaches  these
 workers  when  the  opportunity  of
 new  vacancies  comes?
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 Dr.  Ram  Subhag  Singh:  Whenever
 any  construction  work  is  undertaken,
 local  labourers  are  engaged,  and  it
 thas  not  been  the  practice,  nor  can  it
 be  possible,  to  write  to  ev  worker
 Decause  even  the  workers  who  have
 been  retrenched..

 Shri  Dimen’  Bhattacharya:  Then
 there  is  no  use  in  giving  the  assurance.

 Dr.  Ram  Subhag  Singh:....belong
 tto  the  neighbouring  areas  of  Kharag-
 pur  and  other  places  where  some
 construction  work  has  been  stopped.
 So,  they  can  themselves  know  where
 the  work  is  going  to  be  started.

 12.07  brs.
 PAPERS  LAID  ON  THE  TABLE

 NorrricaATIONS  UNDER  ALL-Inpra  उदार
 vices  ACT,  AMENDMENT  TO  KERALA
 Pusiic  Service  Commission  (Con-
 SULTATION)  REGULATIONS  AND  Nori-
 FICATIONS  UNDER  KERALA  MoUuNICcI-
 PALITIEs  Act.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (1)  to  re-lay  on  the  Table—

 (i)  a  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (2)  of  section  3  of  the
 Aly  India  Services  Act,
 1951:— —

 (a)  G.S.R.  1660,  dateg  the  28th
 November,  1964,  making
 certain  amendments  to
 Schedule  II]  to  the  Indian
 Administrative  Service
 (Pay)  Rules,  1954.  [Placed
 in  Library,  see  No.  LT-
 3610/64].

 (b)  GS.R.  1716  dateq  the  5th
 December,  1964,  making
 certain  amendments  to.
 Schedule  III  to  the  Indian
 Administrative  Service
 (Pay)  Rules,  1954.
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 (c)  The  Indian  Administrative
 Service  (Cadre)  Amend-
 ment  Rules,  1964,  publish-
 ed  in  Notification  Nea
 GSR.  1718  dated  the  Sth
 December,  1964.

 (d)  The  Indian  Police  Service
 (Cadre)  Amendment  Rules,
 1964,  publisheg  in  Notifica-
 tion  No.  G.S.R,  1719  dated
 the  5th  December,  1964.

 [Placed  in  Library,  zee No.  LT-9707/64].

 Gi)  a  copy  of  Notification  No.
 G.O.MS.  No.  430  published  in
 Kerala  Gazette  dated  the  Ist
 September,  1964,  making  cer-
 tain  amendment  to  ‘thé
 Kerala  Public  Service  Com-
 mission  (Consultation)  Regu-
 lations,  1957,  under  clause
 (5)  of  article  820  of  the  Con-
 stitution  read  with  clause
 (c)  (iv)  of  the  Proclamation
 dated  the  10th  September,
 1964,  issued  by  the  President
 in  relation  to  the  State  of
 Kerala,  together  with  an  ex-
 planatory  Memorandum
 thereto.  [Placed  in  Library, see  No,  LT-3585/64}.

 (2)  to  lay  on  the  Table  a  copy  each
 of  the  following  papers:—

 (i)  Notification  No.  SRO  392/64,
 published  in  Kerala  Gazette
 dated  the  8th  December,  1964,
 containing  the  Kerala  Muni-
 cipalities  (Payment  off
 Grants-in-aid  to  Libraries
 ang  Reading  Rooms)  Rules,
 1964,  under  sub-section  (27
 of  section  345  of  the  Kerala
 Municipalities  Act,  1960,  read
 with  clause  (c)(iv)  of  the
 Proclamation  dated  the  10th
 September,  1964,  issued  by
 the  President  in  relation  to
 the  State  of  Kerala.  [Placed

 =
 see  No.  LT-3834/

 53.
 (ii)  The  Alt  India  Services  (Me-

 dica]  Attendance)  Amerid-
 ment  Rules,  1965,  published


